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protest we walk out.

(At this stage, some hon. Members
walked end.)
THE DEPUTY CHAIRMAN: 1 have

decided that we allot the whole of tomorrow
for a debate on this subject of the
Proclamation. In view of that I do not think
any further comments are necessary.

SHRI G. MURAHARI (Uttar Pradesh) : It
is a matter which should be discussed today
and not postponed till tomorrow.

(Interruptions)

THE DEPUTY CHAIRMAN: Now papers
to be laid on the Table.

PAPERS LAID ON THE TABLE

THE COLLECTION OF STATISTICS (CENTRAL)
AMENDMENT RULES, 1967

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : Madam, on behalf of
Shrimati Indira Gandhi 1 beg to lay on the
Table, under subsection (3) of section 14 of
the Collection of Statistics Act, 1953, a copy
of the Cabinet Secretariat (Department of
Statistics) Notification S.0. No. 2667, dated
the Ist August, 1967, publishing the
Collection of Statistics (Central) Amendment
Rules, 1967. [Placed in Library. See No. LT-
1470/67.]

THIRTY-FIRST REPORT OF THE LA)vV
COMMISSION OF INDIA

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI MOHAMMAD
YUNUS SALEEM): Madam, I



399 Papers laid

beg to lay on the Table a copy of the Thirty-
first Report of the Law Commission of India
on sub-section (2) of section 30 of the Indian
Registration Act, 1908—Extension to Delhi.
[Placed in Library. See No. LT-1619/67.]

I. THE PRESS COUNCIL (AMENDMENT)
RULES, 1967

IL THE CINEMATOGRAPH (CENSORSHIP)
(FOURTH) AMENDMENT RULES, 1967

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : Madam, I beg to lay on the Table a
copy each of the following Notifications of the
Ministrv of Information and Broadcasting:—

(i) Notification G.S.R. No. 1295, dated
the 19th August, 1967, publishing
the Press Council (Amendment)
Rules. 1967, under sub-section (3) of
section 22 of the Press Council Act,
1965. [Placed in Library. See No.
LT-1477/67.]

(i1) Notification G.S.R. No. 1401, dated
the 26th August 1967, publishing
the Cinematograph (Censorship)
(Fourth) Amendment Rules, 1967,
under subsection (3) of section 8 of
the Cinematograph Act, 1952. [Pla-
ced in Library. See No. LT-
1477/67.]

(I) ANNUAL REPORT AND ACCOUNTS
(1966-67) OF THE HINDUSTAN AERO
NAUTICS LTD. AND RELATED PAPERS

(1)  ANNUAL REPORT AND ACCOUNTS
(1966-67) OF THE BHARAT ELECTRONICS
LTD. AND RELATED PAPERS

(111)  ANNUAL REPORT AND ACCOUNTS
(1966-67) OF THE BHARAT EARTH MOVERS
LTD. AND RELATED PAPERS

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI L. N. MISHRA) : Madam,
I beg to lay on the Table a copy each of the
following papers, under sub-section (1) of sec-
tion . 619-A of the Companies Act. 1956 :—
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(1) Annual Report and Accounts of the
Hindustan Aeronautics Limited for
the year 1966-67, together with the
Auditors' Report on the Accounts.
[Placed in Library. See No. LT-
1484/, 67.]

(i) Annual Report and Accounts of the
Bharat Electronics Limited for the
year 1966-67, together with the
Auditors' Report on the Accounts.
[Placed in Library. See No. LT-
1483/ 67.]

(iii) Annual Report and Accounts of the
Bharat Earth Movers Limited for the
year 1966-67, together with the
Auditors' Reports on the Accounts.
[Placed in Library. See No. LT-
1482/67.]

I. THE NAVY (DISCIPLINE AND MISCEL
LANEOUS PROVISIONS) (AMENDMENT)
REGULATIONS, 1967

1. THE NAVAL CEREMONIAL CONDITIONS
OF SERVICE AND MISCELLANEOUS (FOURTH
AMENDMENT) REGULATIONS, 1967

I11. THE NAVY (DISPOSAL OF PRIVATE
PROPERTY) (AMENDMENT) REGULATIONS,
1967.

SHRI L. N. MISHRA : Madam, I also beg
to lay on the Table a copy each of the
following Notifications of the Ministry of
Defence, under section 185 of the Navy Act,
1957 :—

(i) Notification S.R.O. No. 15/E,
dated the 15th May, 1967, pub
lishing the Navy (Discipline
and  Miscellaneous  Provisions)
(Amendment) Regulations,
1967. [Placed in Library. See No.
LT-522/67.]

(i) Notification S.R.O. No. 17/E, dated
the 5th July 1967, publishing the
Naval Ceremonial Conditions of
Service and Miscellaneous (Fourth

Amendment) Regulations, 1967.
[Placed in Library. See No. LT.
1112/67.]

(iii) Notification S.R.O. No. 257. dated the
Sth August 1967, publishing the
Navy (Disposal of



